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T3, 3872(31).— T FHAT AT 9TeT STAAAT ATA=aH, 1993 (1993 FT 51) FT &=T 8 #H¥
SU-ETRT (3) BT T&w ARt 7 ST 2 g1 40T 05.03.2024 FT Af2g=1 S.0. 1058(E) * %9 ¥, Feeiy
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TENIEE B SaATHE THITHUL (T4 &. 2021 FT 50 ¥ THH Ha{ad FAATRAT) S OSTT 799 S

TATH T (T s greed o g (A 7. 2021 FT 51 i 09 "&taa waaraar)’ it e &
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MINISTRY OF FINANCE
(Department of Financial Services)
ORDER

New Delhi, the 14th July, 2026

S.0. 3872(E).— In exercise of the powers conferred by sub-section (3) of section 8 of the Recovery
of Debts and Bankruptcy Act, 1993 (51 of 1993) and in continuation of the notification S.O. 1058(E) dated
05.03.2024, the Central Government hereby authorises the Chairperson of the Debts Recovery Appellate
Tribunal, Delhi for deciding the appeals in the matter of Punjab National Bank vs M/s Sundar Nagar
Integrated Rural Development Association (SIRDA), (Appeal No. 50 of 2021 arising out of O.A. No. 30/2020
(DRT-I, Chandigarh) and its connected proceedings) and Punjab National Bank vs M/s Rishi Boys Hostel &
Ors. (Appeal No. 51 of 2021 arising out of O.A. No. 26 of 2020 (DRT-I, Chandigarh) and its connected
proceedings).

[F. No. 09/22/2023-DRT]
SHALINI PANDIT, Jt. Secy.
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